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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIFAL BEMNCH
08 HNo.1087,/2001 w1tﬁ 0A Ho.108%/2001
pdesw Delhi, this 27th day of May, 2002

Hon b Smt . styni Swaminathan, Yice-Chairman(J)

Shri M.F. Singh, Mamber{4)

M.l. Rawal
G-172, Dilshad Colany
Oelhi -. Applicant in 0A 1087720

Nand Lal
252, Monalla Kalan

Gl

Sonepat, Haryana e Applicant in 0A 108%/2001

(Shri K.N.R.Pillai, Advocate for both applicants)
Cversus

1. Chief Secratary
Govt. of NCT of Delhni )
Delhi Sachivalava, IP Estate, Hew Delhi
2. Commissioner

Food Subply & Consumar Affairs
Dapartmant of Food & Supplies

Govi., of MNCT -of Dalhi
K Block, Vikas Bhawan, HNew Dslhi
4. Director of Education
Govit. of NCT of Delhi
0ld Sscretariat, Dalhi , .. Respondants

(Shri tMohit Madan, lsarned proxy counsel for
Smt. avnish ahlawat, Advoocs ) '

al
smt. Lakshmi Swaminathan, Yics-Chairman(Jd)

We have hearad Shri KONLR.PIl1lai, learned counsel

the applicants and Shiri Mohit Madan, learnsd counsel

X<In

for

i.a. 08 108772001 and 04 108%9,/2001. Both tha learnad

Counsel have.$ubmitted that the relevant facts and i
raised in  these applications are the same and
therefore, submitted that the two cases which have
listed together may be disposed of by & common oF

ARocordingly, we procesd to dispose of the aforessid
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For the sake of convenience, the facts in M.L.Rawal’s

ease i.e. D& 1087/2001 have bean referred to in  the

oy aeT . Tn  this case, the applicant has sought =ettin
aside of the disciplinary procesding panding against nhim

which was initiated by the respondents”™ Memo datead
15.2.12%5. The impugned Memo initiating digciplinary
virosesding  In the case of the sther applicant namely in
OA  108%/2001, is alsc of the same date 1.e. 15.5.19%%.
The main ground taken by 3Shri {.N.R.Pillai, learned
counsel  is  that although disciplinary proceedings have

been initiated by the impugned memo on  15.%.19%5, the

completed by the respondents. Thearefore on this ground,
e has  submitted that as the delay is  attributable
entirely to the respondents as they should have complaeted

undair the

[8

the proceedings within the period as pitov I dac

Rules, the prooceedings should be qguashed and set aside
and  the applicant be granted conseguential benefits,
including promotion with full back wages

3. On the other hand, Shirl Mohit HMadan, lsarned  proxy

mounsel  has submitted that thers has bsen no  Jdeliberate
o inordinat@ delay by the respondents in completing the
disciplinary proceedings against the applicant. He has
submitted that the time taken by them is dues to certain
administrative oircumstances, owing to transfers of the
concerined of ficers l1ike tha ITnguiry Officer andl,
therefore, some delay has ocourred which cannot be termed
as  deliberate or inordinate delay. The ledarned proxy
counsel  for  respondents has also  submitted that the
Inguiry Officer has alirsady completed the enguiry
proceading and it is only a matter of some short time for

the disciplinary authority to take a final decision in

WL
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the matter, &fter complying with the relevant rules  of

giving an  opportunity to the applicant toe submit his

presentation on the Inquiry Officer’s report. In  the

-

circumstances, learnad proxy counsel has praved that thc

raspondents may  be  granted some time s that the
disciplinary proceedings area completed By tha

the matter. Shrli KUN.R. Pillai, learnsd counsel has

submitted that if the respondents atill require a little
.

time at this stage, that may be allowed to the

respondsnts/disciplinary authority to pass final orders.

4. Having regard to the observations of the Hon"ble Apex

Union ef India (JT 1925(8) &C

65) and the State of Madhva Pradesh ¥s.Bani.Sinah (1990

Suppl. SCC 738), the guestion of delay in such matters
depends on the particular facts and circumstances of sach
THSR In  the facts and circumstances narrated by the

respondents  and also noting that in the present case the

respondents  have submitted that the enquiry proceadings
nave besn completed and what remains is  for the
isciplinary authority to pass final orders 1in  the

matter, we consider it appropriate to dispose of the

aforesald two applisations as follows:

(i} Rasponaents  1.e. the disciplinary authority
shall pass  final orders in the pending

disciplinary procsedings which have bean

15.72.95 as expeditiously as possible and in any
case wWithin six weeks from the date of receipt

of a copy of this order in accordance with law,

RS, e e e e e e
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Conseguential benefits availabiae to the

applicants, including promotion, shall ba

considered by  the respondents in accordancs

with

(M.F. 3ing
Member (&)
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law and rules after the aforesaid orders

T this order be placed in 0A 108%/2001.

L ke W

J (Swt. Lakshmi swaminathan)
Vice-Chalrman(J)




